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 �& �8��-]8 �� ������ ��#��� �� �ह� ह! ��
 �� ,� ह�� �D�� �� �ह� 
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���� �� �ह ���� �ह�� *
 �� �-� 
�9	� �� ;��� ह! �ह0 �ह �D�� ���� ह�� 
6F� �� 
��� � ह! /� '��� 
� 6�� ��ह�� �� D�� �� "'��� ��� 	ह0 ह!" �ह *
 �� '�	� 
�ह �	 #� ��	� �� �� %F��� ���� ह!7 %
 ��ह *
 ������ 	� '�	� ����1 
� �ह�� *�िD�� 
��-� ��  �� ��� ����7 *�
(���� ��, �.	� 
�	 �& �ह 
�� %
��, �#� �� �ह �� *
 
������ �� �U�	� ��, �� *
	� � ? �� *�� �� ��, ����	 6� 
�� ���� ��  'O�� 
!+� ��ह�� 
*
 �D�� �� 6��o 
�	 �ह� ह!7 �ह 	 �� �� 
�	 �ह� ह!, 
िU� 
��� �& �� Q�`��� ह., �� 
�� ������� ह., *	
� (� 
�घpR ���� ह8, 
�ह� �	��	�  �ह�� ह!7 �ह *
 6��� �� 
�	 �ह� ह! 
/� 9���-9��� '�	� �ह �	 
	�	� �� ���FF �� �ह� ह!7 �ह 
��� 
� 
��� (� ��	� �-� ह! 
�� 
��{��� �� ��fp ��� ����	 *
�� #������ /� F���-� ��ह�� �� *+�	� ���, ���? 
*
�& *
�� ��� ��p 	ह0 ह��� ह!7 �ह 
��� �� �ह� ह! �� �ह �81R�: �� �� ��fp� ��  
�� ह� 
��� ह!? ���?�� �� '��:� ������ 
� ह� ��� �� ���� ह!? ��ह���� 
� ह� ��� �� ���� ह!? 
��	� 
� ��� 	ह0 �� ���� ह!? ��fp 
� (� �� ��	�  �ह�,7 %
� �����  
� ��Y����� �� 
�E 
�� �� ��ह�� ह� ��� d�,? *
�& ��fp �� (� 
ह��-� 
		�  ��ह, ����� 
��� ��ह�� /Z 
��fp, ��	� 
� ����� 
	� ह!7 %
��, *�
(���� 	ह���, �. 6���  ��X�� 
� 
�	 
� �ह ���- 
���� ह8� �� ��ह���� ��  F��, -���� ��� *
��  'िD�{� �� �:� ��  
�� ह� ��ह���� ��  
6n��, 
����� /� ���	���� ��� 'O� 
(� '�9���� �� ��	: ���(��p� ���� ह�, *	��  

��:1 �� ��	8	 �& 
�l��� D��	 ���� ��,7 

�
 �. ���	��� �� 
�� ���� ह8� �� *�
(���� �ह���, 
�
� ��  ���	� ह� 
? �	�� 
-,7 ह� 
? �& ह� �ह 
� �� ह. �� %
 
�� ��  
? �& ��ह�� 6�:1 ��9���, �� 33 ;��F� 
���	��� ��  :�? ��, ��9�	 
(� /� 
�
� �& ह!, �Q� 6,-�, ����	 
? �� 
? -�����  �� �� 
�ह� ह., �� ��ह�� 6�:1 �
� '(� �� 	ह0 6 
�� ह!7 �ह ��� 	ह0 6 
�� ह!, �ह �� J 
�E 
�& 	ह0 6�� ह!7 ��F �� ��ह��,� %
�� 
�� ��ह��-��ह�� �� -� ह., �
 �� (����� �	�� 
���b 	� '�	� िD��� D�^� �� �� ह! �� %
 �
� �� ���	� �U� ह� 
��  �8.��.,. �� 
���� 
���� 6,7 �ह �
� ��
 Q� �& (� 6,-�, (����� �	�� ���b 6�# 
�� ����  %
�� 
��R	 
��	� ��  ��, �!��� ह!7 
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*�
(���� ��, ह� ��ह���� �� 6n��, 
����� िD��� ��
8� ��	� �� 
�� ���� ह.7 
��ह���� �� �ह िD��� �
 �� '98�� �ह�-�, ह� �
 �� ��ह���� �� 6n�� /� 
����� 
Q� 
� ��
8� 	ह0 �� ��,�-�, �
 �� ह� ���	��� ��  :�? �& *
� 33 ;��F� 6�:1, ��	� 

I� �& *
�� (�-����� �� 	ह0 
`��� ह.7 
���� �� �� 	������ ह., 
���� �� �� ���	�,� ह., 

���� �� ���	��� �� 
	�	� �& ��ह���� �� (�-����� ह�	�  ��ह,, �
�� *
�� (�-����� 
�� 	-�� ह!7 '(� (� *Oह& ��
�\�- ,�M �� �#� ���� ह!, ��	� ह� �� �&-� �ह� 6��� ����-�7 
िD��� �ह ह�	�  ��ह, �� ��ह�� �� %
 ��
�\�- ,�M 
� 
�ह� �	���� ��,7 

��ह���� �� (8���� ��9�	 
	�	� �& (� ह�	�  ��ह,7 *�
(���� ��, ���� ��� �& 
I� �& 
(�-����� �� ���
 ��� ���� #�	� 
� 	ह0 ह!, 
िU� �� 50 ;��F� 6
��� ��ह���� �� ह!, 
��
��  ��, �	�� 
	�, ���� ह., ��ह���� ��  ��, �� ��	8	 
�	�, ���� ह. /� �� ���RG� 

	�� ह., *	�& *
�� (�-����� 	-�� ह!7 *
�& *
�� (�-����� ह�	�  ��ह,, �� *
��  ��, ह!7 
*

� 
Y
िO9� �	��-��	8	, ���RG�� �� 
	�	� /� �G��O��	 �& *
�� (8���� ह�	�  ��ह,7 
�ह �(� 
Y(� ह!, �
 ह� *
�� ���	���� :�? �& 33 ;��F� 6�:1 �&-�7 �ह �� ह���� 

��!9��	� ह� (� 
	�� ह!7 

*�
(���� ��, ���� �8
�� �ह	� �ह ह! �� �ह (� 
��	िK � ���� ��	�  ��ह, �� T
� 
��	8	� ��  ������	 /� �G��O��	 �& *��
�	�� /� ������ह� ��� loop holes ��   ��� 
��ह���� ��  �ह�� �� �� +���घ�� 	 ह�7 ��	8	� ;��9�	� ��  '���� 
��� �� ��	�
��� �� 

���� ��	� �� rि^� 
� (� ����� 
���� ��	� �� �Q�� ह!7 T
� ���	�,�, ��-Q��� 
'�(��	 �!
� ���	�,� 
	��� *	�� ���� 
� ��-8 ��	�  ��ह, /� *	 ���	��� �� 
i�� 
� 
'�� �& ���� ��	�  ��ह,7 


� W���� �Q�� 6� %
 
�� �� ह!7 

�ह���, ह� ��R��	 ���िD����� �& ��#�� ह. �� ह� ;��F �& ��ह���� ��  ;�� ��
 ��ह 

� \ह
� ��, *{���	 ��, '{�� ��� �� घ�	�,� घ� �ह� ह., *
�� ��#�� ह�, 6� �. %
 
�� �� 
�Q�� �� 
� ��	�  �ह8�-� /� 
�	 �& %
 
�� �� �#	�  �ह8�-� �� 	 �� �� ��	8	 ��m 
�8 � 

����� ���D�� �� �&M� 
&
��� 
	��� ��	�  ��ह, /� �� (� %
�� '�ह��	� ���, *
��  
��, �+�� ��M �� ;��9�	 ह�	�  ��ह, /� %
��  ��, �L� �� 
�� �� ;��9�	 ��	� 
� (� 	ह0 
�ह �	�  ��ह,7 �(� ह� ��ह���� �� 
��:1 ह� 
�� -�, ह� 
��� /� ��F ��  'O�� 	�-
�	�c1 /� ��F ��  ����
 ��  ��, '�	� ��-��	 
��	िK � �� ��,�-�7 
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*�
(���� ��, '���� 
�� �ह	� 
� �.  �� ��%	& �ह	�  �ह8�-�, �� ,� ���#�� �� ह!- 

��F �& '-� /��& '����	� ह., 	F�� ह!7 

��� �� ह�� �#��ह ��ह, ��F ��� 6��� ह!77 

��	 �� �!�� ह�	� ह� '�F�� 	 ह!, 	���� ह!7 

/��� �� \��-�, �ह \��-� ��� #�� ह!77 

,� �� ह��� '-�, �� F���  �� ह� 
!+��7 

�-� ��F �& 69� ��R, �� 69� ह� ह. /��&77 

%
��,, *�
(���� ��, �. �8�� 
�	 �� X��	 %
 �� ����	�  �ह�� ह8�, �� 6� 
�	 
�& �ह ��ह���� ��  ;�� *{���	 /� '{�� �� �� 
�� �#	� ��   c ह!, %
 
�� ह���� -Hह 
��?� �� ह���� 
��	� 
!+� ह., *	
� �� ��F�p 6kह ह! �� %	 

 ���िD����� �� ��#�� ह�, T
� 
�+�� ��� *+�, ��,�, ���� ��ह���� �� ह�	� ���� '{�� ��� �� ��� �-� 
�� 7 9O����7  

4�. .-� :�%� � (����9��): *�
(���� ��, ��ह���� ��  ;�� घ���8 \ह
� ह� �� 
�ह�� 
\ह
�, �. �ह�� 
�	 �& �ह �ह	�  �ह8�-� �� %
 
�	 �& '	��� 
�� ��ह���� ��  *{���	 �� 
����, F�p1 �� ����, 6����9� ����� �� ���� \ �� ��� �� -� ह!7 
�	 �& *	 �� 
�M
�h
 ह��, ��9��� ��, -,, ��	8	 
	�, �	�� 
	�, 
����� 	� ��ह���� �� 
��:1 /� 
��:� 
��	� ��  ��, �� ;��
 ��,7 घ���8 \ह
� ��  ��f� ��	8	 
	�, ��ह�� 6��- ��  -+	 ह�,, ��ह�� 
����
 ��	� 
	� /� ��ह���� �� ��ह� /� 
��:1 ��	� ��  ��, ]�D� [�� '����& 
	0, ����	 
����R �& %	 

 �� िD��� ��� ह!, ���	� ह���� ��� ह!?  

�ह���, ��� ह� �ह ��#&, �� 
ह�� ह� �	��F��	� िD��� ह���� 
��	� 6�� ह!7 �. �� �ह 
�ह	�  �ह8�-� �� ह��� T
� 
	� ह.- "��R 
`�� ह� -��, W��-W�� ��� ��"7 ��ह���� �� 
��:1 
/� 
��:� ��	� ��  ��, ���	� *��� ��, -,, ���	� ��	8	 
	�, ���	� �	�� 
	�, *�	� ह� 
��ह���� ��  ;�� \ह
� �� ������� �& �Hि� ह��� �ह�7 �ह 
ह�� ह� F� 	�� िD��� ह!7 ह� �ह 

� 	� �� ��
8� ह��� ह. �� ��F �� 
�le  
�D��, �ह�� 
��!9��	� िD����� ��   c,� ह��� ह., 
'����� ��  ��, ��	8	 
	�� ह. /� ���cO��	 ��  ��, �� ���� ����
 /� �8
�� ���D��,� ह., 
��� �� 

 ���D��,� ��ह���� �� 
��:1 ��	� ��  ����� �& 
�	��� �ह ���� ह!? %Oह& 
F� ��	� 
��  ��, /� ��� ���� ��,, ���� 
ह� ���	�  
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�& ��ह���� �� F�p1 /� *{���	 
� ��ि� ��� 
��  /� ���� �& �� *	��  ;�� घ���8 \ह
�, 

��{���, ह{��, �!
� ������& ह., *	�& ��� 6 
�� ? �ह���, 6���� ��#	� �� ���8� ���� ह! 
�� 	�
���� 
िe �� ��  
�� 
��{��� ��  ����� �& ����MR �Hि� ��R ह�� ह!7 �pR 2002-03 ��  
����
�� ��� �pR 2004 ��  6���� ��#& �� ह�& %
�& 20 ;��F� �� �Hि� ��#�� ���� ह!, �� ,� 

ह�� ह� F� 	�� िD��� ह!7  

�ह���, ���� ��	8	� ��  
���8�, ���� ;F�
�	� ,�� ����
 ���D�� ��  
���8�, ���� 
�F:� ��  
���8�, ���� 6n�� ����
 ��  
���8�, ���� ��	8	 ,�� ����� ,�� �	��� ��  

���8�, 6� %
 ��F ��  'O�� J: �pR �� 
e � 
� ���� 60 �pR �� ��ह�� �� ��  
�� %
 
;��� �� िD����� ��  ह���� 
	�� �� �ह� ह., %
���, 6� 
�	 �& ��	:%
 
�� �� 6�K���� 

�E� -� /� %
�   c ��  ��, ���� -��7 6� %
 
�	 �& �ह � O�� ;�� �� �� �ह� ह! �� 
T
� ��
 ;��� ह� �� ��ह���� �� F�p1 /� *{���	 
� ��ि� ���� /� %
 ;��� �� ������� 
�& ��� 6,7  

�ह���, �. ���D��	 
� 6�� ह8� /� �ह 
ह8� ']
�
 �� 
�� ह! �� ���D��	 �& ��J�� 
M�` �pR �& ��ह���� ��  ;�� '���9� �& 6+ ;��F� 
� '�9�, ���
 	L ;��F� �Hि� ह�� ह!7 ह��� 
�ह�� �� ह� -� ह! �� ��J�� ��	� ��� ���� �& ��
�	� 	� 6����	 ���� �� /� 9�	� ���� ��, 
*	 �� �
 ����
 �� -���  �� �� ,� -(R��� ��ह�� �� '�	� घ� �& #�	� ��� �ह� ��, �ह 
-��� ���� *
� �- -� /� �ह0 �� *
�� �H{�� ह� -�7 �ह�� �� 6, ��	 ह� ��ह���� ��  
�� 
T
� ���	� ह� ���M� ��  
��� �& 
�	 �ह� ह.7 ���D��	 ��  'O�� ��ह���� ��  
�� '{�� ��, 
';ह�1, \ह
�, ह{�� %{���� 6, ��	 �� 
��& ह� -� ह.7 %
 ;��� ��ह���� ��  ;�� '���9� �& 
����MR �Hि� ह�� ह!, ����	 ���8� 	ह0 ��� ���1 ह! �� '(� �� (� 
���� �� X��	 *
 �� 
	ह0 -��7 
���- 
� ���D��	 �& ��ह�� ��i���?� ह� ह., ����	 ���� 
��	� �� 6���� ह., *Oह�	� �pR 
2004-05 �& �� ����MR ���� ���� ह!, %
�& 'State-wise incidents of crime against 

women' �� �� ����MR ह!, *
�& 


� V�� *I� ;��F, �X� ;��F ,�� ���D��	 ��  	�� 6�� 
ह.7 %	 ��	 ;��F� �& ह���� 


� '�9� #��
 ह! /� %	 ��  
�� ��U�� �� 	Y
� 6�� ह!7  

�ह���, �हO��D��	 �� ���9�	� ��U�� �& 6, ��	 ������ ��  
�� �� %
 ��ह �� 
������& घ��� ह� �ह� ह!, �ह (� 
��� �	��-��	8	� �� /� ;F�
�	� ���D�� �� ,� ;K	 � Oह 
�-��� ह! /� %
 �� �� �� ��	� �� �Q�� ह!7  

�ह���, '-� ह� ��#& �� ��ह���� �� '{�� �� घ� 
� ह� 6�Y( ह��� ह!7 %
��  ��J� �ह0 
,� 
������ 
�  �� (� 
ह�� 
�� ��-��	 ह! /� �ह 
�  �ह0 
� F�Q ह��� ह! �ह�� �� ��?  
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��  ��, �� "�� �����" Fz� �� ;��- ���� ���� ह! /� ��?� �� ����� 9	 �ह� ���� ह!, �
 
%
 ;��� ��  ��F�p1 �-�, ���� ह. /� �
 
��� �& �ह� 
�  ह!, �ह0 
� ह� ���� �� ������ �& 
ि>��� S�1� �� 
�D� ह� ���� ह!7 %
� 
�  �� �ह ���1�� ह! �� 6� ���� ���FF� /� 
��	8	� ��  
���8� �O�� �8	 ह{�� �� �� �& ��� ��� 	ह0 6� ह!, '���� 
`���� ह� ह�� ह!7 
*�
(���� ��, /� (� '�9� #�� /� ']�
�
 �� 
�� �� �ह ह! �� �O�� �81 ह{�� �� �� �& 
�� �Hि� ह�� ह!, �ह ;�HिI �F�:� 
��� �& '�9� ��� ���� ह!7 �ह�� *	�& ������ �	���	 ��  
;�� ��-f��� 6� ह!, �ह0 *	�� ��	�
��� �ह (� ह! �� ��� �� 
��� ह� ��,� �� �� ��  �&-�, �� 
�� ���8� ह!, ����	 *Oह& �� 
������ D����� 	ह0 ह!, ������ (� 
���� �ह	�  ��ह,7 T
� िD��� �& 

� ��� 
������� �� -��, ;
� 
� �8�R, -(R �& ह� घ�� ���� ���� ह!7 ह���� ��F �& �ह ;�HिI 
k���1 :�? ��  ����
�� �F�:� 
��� ��  'O�� '�9� ह!7  

�ह���, %
 ��p� �& 
ह�� 
� �	�� � ��	8	 
	�, -,, ����	 �
 �� *	�� 
%िY5��&�&F	 *�	� 
i�� 
� 	ह0 ह�-�, �
 �� ����
 �� ���D�� T
� 	ह0 ह�-� �� �� 
�
��9� 
'�9���� ह!, *Oह& �ह (� ह� �� ��� ह� %
 ����� �& '���9� �� ��� 	 ��, �� %
�� '
� 
ह���� �! ���� �� (� �� 
��� ह!, �
 �� िD��� �
 �� �
 �ह�-�7 �ह 
��� ��F ��	�� ह! �� 
*Oह& ��� (� (� 	ह0 �ह�� ह!, %
���, %
 ��ह ��  ����� �� ��- �� ��  ;(�� 
�, f��� ��  
;(�� 
�, ���	!��� ;(�� 
� �� 6�
� ;(�� 
� �
�	� �& �����
 ह� ���� ह., ����	 T
� िD��� 
�& �]� �� ��ह��,� O��� ��  ��, �ह�� ��,�? /� �� ��ह��,�� �ह� ��,� O��� ��  ��,7 6� '-� 
��
� 
e � ��  
�� 
��{��� ह��� ह! ��� �ह �हY�� ����  '-� हL
�� (� ������ ह! �� ���� 
��  ��	� �& �����R ��R ���, /� '���� �� �ह� � � /� �
 'O� �& �ह �ह ���� ह! ����� �!
� �� 
�ह 6
�	 	ह0 ह��� �� ���� �����R ��R ���	� /� �� 
 ��	�, ����� %
�& �!
� (� �-�� 
ह!, 
��-
�� '����� ��   ��� ���	� ���� ह., T
� ����� �& *
 
��� �� (� /� *
��  
������ ���� �� (�, *�	� �� �ह� �  
�&  �� (� �
 �� ������ �� '-� %
��  6��M� �	���& 
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�� 	���-���	 %
 
�9� �L� 
� �	��� /� �ह   c 
��R� ह�, �ह� ���� �ह	� ह!7  

SHRIMATI BRINDA KARAT (West Bengal): Sir, I appreciate you for giving 

me time to speak on this very important issue. I have been working for several 

decades now with one of the leading women's organisations in this country with 

a membership of 7.5 million, which is the All India Democratic Women's 

Association. It is on the basis of my experience in that organisation, I would like 

to bring, through you, Sir, to the notice of the Government and to the House 

some major issues, which I consider very important, concerning atrocities 

against women. I support many of the points which have been made by both 

Maya Singhji and Prabha Thakurji. They are very important points. They have 

given all the statistical data. I am not going to repeat that. 

But I will begin by expressing my deep condolences, and I hope the House 

will join me in this, to the parents of a young woman called Pratibha, who was 

an employee at a BPO centre in Bangalore, who, on her return from duty, was 

raped and murdered. Now, this issue, I believe, has much wider implications for 

all working women in this country, We believe, when we talk women's 

advancement, when we talk about women's emancipation, one of the first pre-

requisites for that is women's economic independence, and to enhance 

women's economic independence there has to be enabling environment. All the 

international conventions, of which India is a signatory, have specifically 

mentioned the needs of working women precisely in this context. Now we find 

in many of the cities that a large number of young women are availing of the 

opportunities of education, particularly, in the IT sector, which is now being 

claimed to be one of the most important sectors, as far as taking forward the 

Indian economy is concerned. But I would like to say that lakhs of women are 

employed in the BPO sector. They have allowed the night shift. I am not against 

the night shift. But what I say is that you have the night shift without 

guaranteeing security of women. You have the night shift not as a choice for 

women, but you have the night shift as mandatory for women where day shift is 

possible. Therefore, the whole issue of night shift security for lakhs of women in 

this country has become a crucial concern, after the experience of Pratibha. so 

many other young women are working in the BPO centres. Therefore, the 

change in labour 
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conditions, as far as the BPOs are concerned, as far as the other industries are 

concerned, is that when they ask for special permission from the Government to run 

night shift only when they can guarantee security for women, for their transportation and 

conveyance, should they be given the permission. As a first step, and I hope this House 

will join me in demanding that, there should be criminal prosecution against the particular 

person and management of that BPO centre. We don't accept the argument, which is being 

given, that the transport is being outsourced to another company and it is the transport 

company which is responsible. What happens? The employer and the employee 

relationship is then transferred to the driver and the employee or to the transport company 

and the employee. We can't accept this argument. It is the responsibility of the employer 

and, therefore, after Pratibha's case, it is essential that a proper investigation, prosecution 

and change of the laws should be carried out to ensure that it does not happen again. It is 

a very important point which i hope the Government will consider when we talk about 

atrocities on women. So far as the working woman is concerned, in this country, the 

largest number of women are working in the unorganised sector. It is shocking that even 

though the Supreme court has passed the Vishaka Judgement in 1997 There is no law 

on sexual harassment. The Government is prepared to bring every other law. The hon. 

Prime Minister is on record saying that we do not need inspections any more; we have to 

do away with inspections. How can you do away with inspection? What is going to 

happen to the rights of working women so far as their security is concerned? You are 

going to leave it only to the employers. So far as the unorganised sector is concerned, 

as I was saying, the largest number of women, today, in the new liberal framework, are 

victims of the worst kind of economic vulnerability. When there is economic 

vulnerability, when there are fluctuating service conditions, where there are no guarantees 

of security, is it or is it not the responsibility of the Government to ensure that protective 

legislations are in place for such a large section of our population, more so, when that 

population's plight is invisible? If a woman, who has to go day in, day out to the same 

contractor without any protection and if she is sexually harassed, is it possible for her, 

when she knows that her job is dependent on him, to go and register a case against 

the contractor? What is required is proactive Governments, proactive political agendas, 

proactive laws and agencies which are going to assure that women get a secure environment 
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so that she can access justice; and this is true for the largest number of working women in 

this country. I want to bring to the agenda, central to the agenda, the atrocities 

against working women. 

The second point I want to make is, as my colleagues earlier stated, very correctly, that 

there is a huge increase in the violence against women. It is no exaggeration to say that, today 

as far as women victims of violence are concerned, whether it is domestic violence or sexual 

violence, it is a fact that more women have been killed in incidents of violence than any 

victims of any war fought by India, any victims of any terrorist attack which Indians have 

faced, that is not to say that I am, in any way, negating or underplaying the extent of what the 

suffering is when this happens. But is it not a reflection of our double standards that when 

there is such an extent of violence against women, there is silence as a as the political 

agendas of mainstream political parties are concerned? And more often than not it is left 

just to women organisations. My friend Shri Jairam Ramesh asked. "Why only 

women are speaking?" Exactly that is the point: "Why only women are speaking? We 

do not want a women compartment. We do want... 


�
��� ^�?��_�ह [�� BK
� (
O� .�	)): ह� ��- 
��&-�7  

�� 	���ا���
�-ے گںم 0>گ �>�0ہ:   �ن ا	���ہ  

SHRIMATI BRINDA KARAT: That is good. Thank you. I know and I believe it is only 
with the support of the whole society that women can access justice. One very, very 
disturbing feature of the current patterns of violence against women is a fact that a large 
number of cases are being committed against minors. If you look at the figures of the 
last three years, whereas, there has been a 20 per cent increase in sexual assaults on 
minors, there has been a decrease in the conviction rate. In fact, I would say that this 
reflects the utter failure of the criminal justice system in this country. The point here is as to 
what can the Home Minister do far this. We are always told that this is a matter for the 
State Governments. It is true that this is a matter for the State Governments, but what I 
want to know is: Can there not be a Central framework of guidelines as far as police is 
concerned, as far as eligibility of judical officers is concerned? My colleagues have raised 
the issue of increasing 

†[ ] Transliteration in Urdu Script. 
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4.00 P.M. 

the sensitivity of officers and personnel who have to deal with these important 
issues. In fact, as far as we have seen,... the kind of desensitisation of the judicial 
service- a section of the judiciary, a big section of the police force, these are the 
primary agencies which are there to bring justice to women, and it is their failure. It there 
is going to be a continuing failure, then, there is no doubt that this situation of 
increasing violence is going to continue because we are unable to give a strong message 
to the perpetrators of violence that if they commit violent acts against women, they are 
going to be punished, that they are going to be strongly punished. On this, I beg to disagree 
with my colleague who has talked about death penalty. I know this is ah emotional issue. 
We also give slogans"
��{������ �� ]��
� ��"But we know, as far as the reality is 

concerned, with the low conviction rates, with the conservative approach of many of the 
Courts, what the demand of the women's organisations is, ensure a time-bound 
procedure. It is the delay in the judicial process, as far as cases of atrocties against 
women are concerned, which provide loopholes for perpetrators of violence to get 
away with it. And, in this connection, while hoping that there are going to be legal reforms 
on this, what I would also like to state is that there is another area of concern, that is, 
delay in the cases being dealt with, there are more and more cases of witnesses turning 
so-called hostile, whether there is pressure or whether there is inducement. Now, just the 
other day, we passed an Act under which the witnesses turning hostile could be 
prosecuted. Now, we have a case before us. I don't want to go into individual cases; but just 
to cite as an example. We know that there is criminalisation of politics. We know that 
women have to pay a special price and bear a special cost when there is an increasing 
criminalisation of politics, and we have seen this in a large nunmber of sex scandals 
which have shaken this country, in which there have been a lot of political people involved. 
Sir, in the most advanced State of Kerala, there has been a case where a very noted 
political leader had been involved; he was named as the main accused. As the case is being 
unduly prolonged, many of the witnesses have also turned hostile. Now this is a Prime 
example, and this gives an opportunity to the Central Government to persuade the 
Kerala Government to utilise the new procedures, which are there in the Criminal Law 
Amendment, and to take proper action, 
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according to that law, against that particular political personality. I believe that 

when there is a saluatry example, when important people are convicted and 

jailed, it will send a very important message to the country that all political parties 

are united on the fact that anybody who is guilty of atrocity against women 

would never go scott-free...(Interruptions) 

SHRI M.P. ABDUSSAMAD SAMADANI (Kerala): Sir, she is referring to 

Kerala... 

MR. DEPUTY CHAIRMAN: No name is mentioned..(Interruptions) You are 

going to speak...(Interruptions) Mr. Samadani, your name is there; you are 

going to speak. And, you justify your stand. 

SHRIMATI BRINDA KARAT: Sir, all women are affected, it is a fact that 

there are certain groups of women who are particularly, vulnerable to violence. 

And, sometimes, when women are seen as a repository of a community's izzat, 

the honour of that community, often when there is violence, say, communal 

violence or caste-based violence, we see that it is women who become the 

vulnerable targets, for a wider message to be sent. Now we have seen this in 

cases of communal violence. 

I would just like to mention about Gujarat. Why I mention about Gujarat 

is that because the State's Home Department gave a figure of 185 cases of 

violence against women and girl children in the recent communal genocide in 

Gujarat. And, how many cases have been registered? Only 11 cases! So, the 

Government itself is admitting 185 cases and only 11 cases are registered, and 

they don't say whether it is a case of rape or any other type of violence So, I 

cannot say that. But, as far as sexual assault is concerned, the victims of sexual 

assault in periods of communal violence, taking Gujarat as an example, point to 

the urgent necessity for a separate legislation to deal with victims of 

communal violence. And, i think, Sir, Gujarat gave us many lessons which we 

must learn. 

Similarly, Sir, as far as caste violence is concerned, we have seen 

religious fatwas. We all know about Imran's case. We know how much Imrana 

had to suffer because of the fatwa. Very Often, Sir, in common perception, 

fatwas are linked to a particular religion. It is not so, Sir. While the country 

was outraged with the Imrana case, and rightly so, legitimately so, and 

women's organisations came out in support of Imrana 
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and expressed their solidarity and help to her in whatever way- and there have been so 

many cases like that against such fatwas in which women themselves have protested, 

women of Muslim community themselves have strongly protested- at the same time, 

Sir, what is less' noticed is this whole issue of caste system and fatwas on the basis of 

castes. 

My friend here, Mayaji, was talking about Haryana and sex determination etc. 

There is another very important point that, in this entire region, you have the phenomenon of 

honour Killings. You will be shocked to know, Sir, that just for the act of choosing one's own 

partner-if the girl who chooses as her partner a lower caste man-as far as many so-

called caste panchayats are concerned, they have committed the greatest crime. They are 

publicly lynched, they have been killed. There is another phenomenon of missing girls, 

missing girls who have exercised self-choice of partners and have paid the price for it. 

when we speak to people about this, there are no laws in this country which deal with honour 

killings. Ahluwaliaji is not here. But when he was representative of India in the UN, as a 

rapportuer, there was a statement which was made by the Indian representative which 

said, "Honour killings do not occur in India." This is an official position of the 

Government of India. I do not know which Government it is. I do not care about that. 

The point is, if there is an official statement that honour killings do not exist in India, and 

if the present Government wants to change that wrong perception, which the NDA 

Government had given, then it is absolutely necessary to have a separate law for honour 

killings to recognise that caste today constitutes the greatest barrier for women's advance 

and caste systems which subordinate women in so many different ways, are one of the 

instruments through which violence against women, particularly Dalit women, is 

perpetrated. 

MR. DEPUTY CHAIRMAN: Brindaji, you are raising very good points. But there is 

time-constraint. 

SHRIMATI BRINDA KARAT: I am going to complete by summing up my points. I would 

like to say that we know what the definitions of violence are. We do have very good 

definitions of violence. But, if you look at the social approach to it, Sir, today, if a woman is 

harassed in the streets of Delhi, more often than not, you will find people in important 

offices, 
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important people who say, "There must be something wrong with the women. Look at 

the clothes she is wearing." In Bombay, when a young girl was raped in a Police Chowki, 

there was an editorial written in one of the leading political party's publication which said 

that girls should be careful about what they wear, which means that you are victimising 

the victim. It is a different mater that the largest number of women in this country who 

fact sexual assault is of poor women. It is a different matter that a large number of children 

are being sexually assaulted, what has it got to do with the clothes that women wear? 

Even if we look at the clothes that a woman wears, it is the woman's right to decide her 

own dress code. It is nobody's right to say, "Unless you dress in a particular way, we are 

going to say that you are provocative and, therefore, you can be a victim of a sexual 

assault". So, if these social approaches, unfortunately, become linked to the law also, 

that is where the problem comes. Today, unfortunately, you will be surprised if you just 

see these two laws, Sections 354 and 509 of the IPC. First of all, eve-teasing' is a 

ridiculous term. What is eveteasing? You want to trivialise what is clearly sexual 

harassment-eve as a temptress who is tempting the person to tease her? This is the sort 

of law of this country! There are many State Governments who use this language There are 

many State Governments which use this language. We object to that language, the 

women's organisations have demanded that it should be removed from our statute books. 

And, Sir, please listen to 509 of the IPC. "Whoever assaults or uses criminal force on any 

women intending to outrage her modesty..." What has it got to do with anybody's 

modesty? Why is that intention required? These are completely archaic frameworks of 

thinking which do not want to criminalise the impermissible sexual male behaviour. 

Therefore, the laws also have to be in alignment with the thinking of the society, which is 

that a woman's bodily integrity has to be protected. It is the law's responsibility and social 

responsibility to do so. I hope, through this debate, Sir, we will all make a commitment to 

women of this country that our political agendas will also include the important agenda 

of ensuring an enabling environment so that women can exercise their human rights, 

their democratic rights and their equal rights to the citizenship of this country. 

MR. DEPUTY CHAIRMAN: Shrimati S.G. Indira. Your party has got eight minutes. 
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SHRIMATI S.G. INDIRA (Tamil Nadu): Sir, first of all, I must compliment the hon. 

Member, Shrimati Brinda Karat for speaking so well. She has covered almost 

all the points. 

MR. DEPUTY CHAIRMAN: She has covered all the point on behalf of all of 

you...(Interruptions)...Don't repeat those points. You raise new points... 

(Interruptions)... 

SHRIMATI S.G. INDIRA: I will not. 

SHRIMATI VANGA GEETHA (Andhra Pradesh): Sir, we are also Members 

of this House. We all associate ourselves with our dear sister Brinda Karat. Sir, 

we also want to raise some points because women are facing so many 

problems. 

MR. DEPUTY CHAIRMAN: The only thing is, don't repeat those points. 

SHRIMATI S.G. INDIRA: Sir, now we are in the 21st century, and we are 

talking about atrocities committed against women. It is not that it is happening 

only now. Our history and our epics speak about atrocities committed against 

women. On reading the Ramayan and Mahabharat, we come to know about 

what happened to women of those times. Sir, I want to raise a few points. There 

is no specific law in our country which protects the rights of working women. 

We have made so many special Mentions on these issues in this House; we 

have also raised so many issues concerning women in this House. But, we did 

not get any reply from the Ministry. The problems of women have also been 

raised before the Press. Therefore, it is necessary to enact a suitable legislation 

through which enforcement of the right to gender equality to working women can 

be ensured. The working women have to be protected against harassment at 

workplace. First of all, we must think about the working women who are 

generally harassed by their made colleagues. A woman cannot express her 

difficulties openly because if she makes any complaint against that particular 

official, or, higher official, the male members in her family will object to that. 

She has to muster courage to come out of the family and lodge a complaint 

against that particular person. She has to face so many problems even in 

lodging a complaint. There are many affected women who cannot come 

forward to lodge complaint about their harassment at workplace. So, my point is, a 

suitable legislation should be enacted to protect the rights of working women. 

304 



[21 December, 2005] RAJYA SABHA 

Sir, my other point is, the existing laws are not at all useful for the women. 

There are so many loopholes in them. When a woman goes to a court to seek 

maintenance from her husband, she has to file a petition; she is required to give 

a proper proof of her residential address. If the husband is working in some 

Government Department, or, in other words, if he is a Government employee, 

she can get his proper address. Otherwise, he can wed again and run away 

from that area. That is a thing which is happening nowadays. So, the women is 

wandering in the court, she is approaching the court for getting maintenance 

for the upbringing of her child, but, finally, she faces the failure. So, for all the 

affected women, it has become useless to approach the court. If we cannot 

get the maintenance, if we cannot get anything from the court of law, then, what 

is the use of going there? Under such circumstances, she has left with no 

alternative but to commit suicide. A large number of such cases are there. So, 

we need to have a stringent law in this regard. Sir, we have to avoid the 

loopholes in the existing legislation. 

Sir, it is observed that the crimes against women in 1999 reported an increase 

of nearly 102 per cent over the year 1989. In absolute terms, there was an 

increase of 68,699 cases in 1999 over 1989. So, there is an increase in the 

number of cases of crimes against women, cases of harassment against 

women, etc. There is an increasing trend in crimes against women such as 

torture, sexual harassment, immoral trafficking and indecent projection of 

women. The number of crimes committed against women is increasing day-by-

day. So, we should have a stringent law against such incidents. 

Also, Sir, there is report. The cases of rape by Police illustrate that women 

prisoners are also not treated well in jails, and there is harassment even 

inside the jail. Sir, here, I must say that our hon. Chief Minister of Tamil Nadu 

has extended privilege to the women section of society in the State. She is the 

role model for us. Sir, out of 13 criminal cases that she has faced, she has won 

12 cases. After that, she has started giving much more importance to the 

women. At the party level also, she is giving more than thirty-three percent 

reservation to women in party posts. And also, in the Tamil Nadu Legislative 

Assembly, we are having more women Members. That is why, I am stressing 

upon the point that we have to bring the Bill for thirty-three per cent reservation 

for women here also. 
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Sir, when we are watching the serials in the television, we find that there is also 

harassment against women. Because of that, the mindset of men is also going on like 

that. So, the mindset of men should be changed. So, the Ministry should see to it 

that those types of serials,should not be telecast, because due to these serials, from 

the childhood stage, the boys start feeling that as per the set-up of the families, the 

male members of the family are the dominating force. They start thinking 'we can 

influence the system'. Sir, from birth, we are witnessing that before marriage, the girl is 

dominated by her brother; after marriage she is dominated by her husband, in-laws, 

brother-in-law, father-in-law, mother-in-law, etc. And, when she is in office, she is 

dominated by male colleagues, higher officials, etc. Thus, at every point of her life she is 

dominated. From the time of her birth till her death, she is dominated by the male 

section. 

Sir, my point is that a specific legislation should be enacted for women who go for jobs. 

Also, when she is seeking the help of the court or the police, she should be safeguarded 

and should be treated considerately. If we look at advertisements, even in 

advertisements for cigarettes, women are shown. This is where the Ministry could 

intervene. One particular group of women may be coming forward for that advertisement. But 

we should have a stringent law saying that for such and such section, women should not 

be aired in the advertisements. 

Thus, we can have any kind of set up, but the mindset, the psychology, of men should also 

change. At every point of her life, the woman should be safeguarded, because she cannot 

openly express her feelings, her difficulties and the harassment she undergoes. Every 

woman has her own difficulty. This difficulty should be removed. Stringent laws should 

be brought in to safeguard the interests of women. Thank you, Sir. 

MR. DEPUTY CHAIRMAN: Shrimati N.P. Durga. 

SHRI RAJEEV SHUKLA (Uttar Pradesh): Sir, for every four women speakers, 

there must also be one male speaker 
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SHRIMATI N.P. DURGA (Andhra Pradesh): Sir, I shall begin my 

submission with what Pt. Jawaharlal Nehru has said. He said, and I quote, 

'You can tell the condition of a nation by looking at the status of its women." 

If you look at the status of Indian women, the situation is that in every twenty-

six minutes, a woman is molested; in every thirty-four minutes, a rape takes 

place; in every forty-two minutes, a sexual harassment incident occurs; in every 

forty-three minutes, a woman is kidnapped; and in every ninety-three minutes a 

woman is burnt to death over dowry. This is the status of women in India. It is 

true! The condition of women even today, looking at the various mind-boggling 

incidents; is no better, It was only last month, on November 25, that we 

celebrated the International Day for Elimination of Violence Against Women. 

Sir, the women, who are victims of physical or sexual abuse suffer long-

term health problems, including distress, and make attempts at suicide. The 

principle of gender equality is enshrined in the Indian Constitution, in its 

Preamble, Fundamental Rights, Fundamental Duties and Directive Principles. 

The Constitution not only grants equality to women, but also empowers the State 

to adopt positive measures in favour of women. The same thing has been said in 

the National Policy for the Empowernment of Women. But, these are words, which 

only sound good, since we lack in implementing them in letter and spirit. 

Sir, I have a few suggestions to make for the consideration of the hon. 

Minister. I don't want to dwell upon the increasing number of rape cases, 

particularly in North India, the incidents last year in Manipur involving the 

Armed Forces, or the latest incident in which a woman's hands were chopped 

off. Many hon. Members have mentioned these things. 

Sir, my first point is about domestic violence. Domestic violence is violence 

against love, violence against humanity, physical battering, intimidation, 

spousal neglect and a prison in which a woman is trapped into submission. 

Despite the apparent neutrality of the term, domestic 
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violence is always a gender-specific crime, perpetrated by men against women. 

Domestic violence is perpetrated not only by the husband, but also by the in-

laws and others. All are violations of the most fundamental human rights of 

women. 

The violence against women cuts across boundaries, religions, cultures 

and income groups. Even according to the UNESCO study, 45 per cent of 

Indian women are slapped, kicked or beaten by their husbands. India is also 

having the highest rate of violence during pregnancy. If we consider women-

related violence, 50 per cent women are kicked, beaten or hit when pregnant, 

and 78.4 per cent of the women wo suffered violence have attempted committing 

suicide. This year, we had passed Domestic Violence Bill without any discussion. 

Sir, according to UNESCO 'psychological abuse' is also a domestic violence. 

But, nothing has been mentioned about this even in the Bill that we passed. 

And, Sir. there is a clear cut difference between 'emotional abuse' and 

'psychological abouse.' 'Emotional abuse' is an affective state of 

consciousness in which joy, sorrow, fear, hate, etc., is experienced. But, 

'psychological abuse' is affecting the state of mind. So, I appeal to the Minister 

to study this and make necessary changes to treat psychological abuse as one of 

the atrocities against women. 

The second point is, the Labour Ministry recently allowed women to work at 

night shifts also. And I need to tell the hon. Minister about the atrocious 

behaviour on women at workplace. We have umpteen such instances. But, 

there is no legislation to contain sexual abuse of women at workplace. So, I 

request that there is an urgent need to bring legislation to control sexual abuse at 

workplace. 

Sir, my third point is with regard to rape, which, to my mind, is the most 

dreadful act on women and is common in our country. Sir, rape is defined in 

India as intentional, unlawful sexual intercourse with a woman without her 

consent. The essential elements of this definition under Section 375 of the 

Indian Penal Code are sexual intercourse with a woman and the absence of 

consent. This definition, therefore, does not include acts of forced oral sex, or 

sodomy, or penetration by foreign objects; instead, those actions are 

criminalized under section 354 of the IPC, which deals with criminal assault on a 

woman with intent to outrage 
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her modesty and Section 377 IPC, covering carnal intercourse against the order of 

nature. We have been demanding for inclusion of the above under Section 375 and to 

provide more stringent punishment. But, so far, nothing has been done. I request the 

hon. Minister to ponder over this and save the women in India. 

It is ridiculous that Section 155(4) of the Evidence Act takes into account the moral 

character of a victim of rape at the time of trial. How can a prosecutrix, who may be a 

poor woman or a tribal woman or an uneducated woman, prove that she has moral 

character. This kind of provisions further gives an elbowroom to males to get out of the 

clutches from law. So, I strongly feel that there is no meaning to this Section and this sub-

section should be deleted straightaway. 

With these words, I conclude. Thank you. 
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MR. DEPUTY CHAIRMAN: Thank you. Next speaker is Mr. Samadani, You 

have seven minutes. 

SHRI JAIRAM RAMESH (Andhra Pradesh) Sir, he is the first male speaker. 

...(Interruptions)... 

SHRI M.P. ABDUSSAMAD SAMADANI (Kerala): Mr. Deputy Chairman, 

Sir, I thank you for giving me the opportunity to take part in this very important 

debate on atrocities on women. Sir, an atrocity on women has to be seen as a 

menace to the great civilizational values of the mankind. And, Sir, I believe 

that the issue has to be tackled very seriously and we have to go to the 

depths of the cultural patterns and the social erosion of values that are 

actually responsible for this unfortunate state of affairs. 

Sir, one important aspect is that it is, no doubt, related -1 agree with our sisters who 

have already spoken - with the enforcement of the law. 
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There is ho doubt about that, there are laws but they are not strictly implemented. For 

example, there is a very strict law passed by the Parliament, but still dowry deaths are 

going on, suicides are taking place due to dowry. Sir, in our State of Kerala, very recently, 

a suicide took place and the villain was the dowry. Though a huge amount, lot of 

ornaments and everything was given in the dowry, still the peace and solace that is the 

right of every woman and man was not made available to the bride. Basically, Sir, we will be 

able to tackle the situation only by changing the mindset of the people. This is an age 

of machines. Everything has become mechanical and mechanical process has actually 

badly affected our cultural ethos, our great values of life. 

Sir, the entire attitude of seeing women, a lady as a tool of enjoyment, as a commodity 

has to be changed. Only then, these atrocities, injustice against women can be curbed. Sir, 

you can see the havoc caused by the films, television serials, and advertisements. 

Everybody is speaking of the high esteem of the ladies, but nobody is worried about this 

kind of thing. Sir, we cannot walk unashamed through the streets of our country with our 

parents and children; the children cannot walk unashamed with their parents, and parents 

cannot go with their children because of obscene kinds of advertisements in the 

market. There, the ladies are only tools of commercialisation that is going on in the 

country. Nobody is opposing this. Sir, this is a very bad state of affairs. In certain areas of 

our country, a survey was conducted about the serials in different television 

channels. It was found that many of the serials were earning enough profits only by selling 

the tears of ladies. Sir, the tears of ladies have a market value in this country. I believe, Sir, 

we have to inculcate in the minds of the people, in the minds of the younger generation, 

especially by using our educational system, respect for ladies. Sir, years back Immansre 

Kant, the German Philosopher, put forward a theory for the world that is going to come. 

"Only one idea will be winning', he said, "respect to man". He said, "Man has to be 

considered not as a means , but as an end." That was the revolutionary idea put forward by 

Immansre Kant, who is described as the great gift of God to Germany. His 

contribution to philosophy is responsible for a turning point in the great philosophical 

history the mankind philosophical advencement. I believe, Sir, in this case, respect for 

ladies has to be inculcated in the minds of the younger generation. But instead of doing 

that, these television serials 
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and cinema are giving training to young generation how atrocities can be 
committed against women. One day after watching the news, I had to watch a serial. I 
was surprised to see that. The wife was being embraced by her husband, and 
gradually she was falling on his chest. And what the husband was doing? He was silently 
killing her. This kind of atrocity was shown in the serial! By showing these kinds of 
cruelties, they are giving training to the younger generation how violence can be 
committed on women, how murder can be done, and how rape can be conducted 
. Sir, there are instances when such atrocities were done against women, and when 
the police arrested the persons responsible for that, they told the police and the Press 
persons that they got inspiration from such and such TV. programme or from such and 
such films. If we give this kind of training to our younger generation, then, I think, there 
is no meaning in lamenting that our country is losing our values and women are being 
attacked. Sir, there is no justification for that. Sir, we will have to return to our great 
traditions of civilisation. In every civilisation, in every culture, in every religion, in every 
ideology, a lady has a great position. She is respected. In the Vedas, she is Durga. When 
Sankaracharya returned to his mother, Arya Amba, when she was dying, she asked 
Sankaracharya, "Oh, my son, what will you give to me in return-for all the pain that I have 
borne for you?" Then he says to his mother, "Even if I put my entire life on your feet, I 
cannot return for all the pain that you have borne for me." Sankaracharya says, "	ह0 fe�� 
�	� F�p1, ������ F���   
������7"Mother, when you were pregnant, you had no 

ruchi (taste) in food  (	�ह fe�� �	� F�p1)  and because of not taking food regularly, 

you became lean, you faced soshan ������ F���   
����
�� means during my 

childhood you spent time in my urine and stool and took all the pain to give me life, to 
give me culture, and to give me education. 

The holy prophet Mohammad Sallallaho-alaihe-wasallam said, "the paradise is 

beneath the feet of the mother." When all kinds of atrocities were committed against the 

followers of the Holy Prophet, a disciple goes to the Holy prophet and asks, "When will this 

be over? Then the Holy prophet says, 'Everything will, be over, when a lady will move 

from this place to that place through this desert alone, without a male company." 

So, Sir, that is the standard of civilisation. Sir, instead of that, I don't 
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think the agenda of even the so-called women liberation movements is correct. Sir, 

some of the so-called feminists in this country and all over the world believe that 

liberation of women folk means that women should use cigarettes as men use or 

women should wear the same dress that men wear. Sir, this kind of artificiality 

will not take us anywhere. Instead of that, Sir, we will have to return to great 

values and we will have to train our own young generation as to what is to be done 

and what kind of respect has to be paid for our sisters. Sir, I have some some 

difference of opinion with my learned friend, Brindaji, who made an excellent speech 

here. But she has misunderstood the entire Kerala matter. She was referring to the 

Kerala matter. It is nothing but politics. No court has ruled anything against the 

Minister, as she said. There is no such Minister. I don't think there is any Minister now. 

He has already resigned and I think it is a reference made out of 

misunderstanding. I think, Sir, that has to be corrected and I request the Chair to correct 

that matter because it is a kind of wrong notion and a kind of wrong reference. 

MR. DEPUTY CHAIRMAN. You have yourself answered that. That will go on 

record. 

SHRI M.P. ABDUSSAMAD SAMADANI: Sir, finally, what I have to request 
is that the lady who has been described as the colour of the painting of the universe 
��--,-�D���-,-���	��--she is described as tn-" ��--,-�D���-���	��, the colour of the 

painting of the universe-she cannot be made the colour of the advertising board. That is my 
request. Thank you, Sir. 

MR. DEPUTY CHAIRMAN: Thank you. Now, Shrimati Hema Malini. 

SHRIMATI HEMA MALINI (Nominated): Honourable Deputy Chairman, Sir, 

thank you very much for giving me this opportunity to speak on the subject. It is a 

curious term of history that we have begun to lament on the condition of women today, 

the same women who were respected and worshipped in the various stages of our 

glorious past. The atrocities against women are now a reality and all of us must take  

some steps to ensure the safety of our women folk. The United Nations had accepted a 

document, namely, the Declaration on the Elimination of Violence against Women in 

1993, wherein violence against women has been considered as a breach of 

human right. Even after 
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Independence of 58 long years, violence against women is increasingly 

menacingly domestic violence, violence at work place, at public place, transport 

and other utilities, physical violence, mental violence and sexual violence is 

increasing day by day. 30.4 per cent women are targeted; 12 per cent women 

are molested; 6.7 per cent women are victims of child abuse; 4.6 per cent are 

victims of dowry; 4.9 per cent are victims of sexual harassment, leading to 

suicide. Women are in the grip of fear-psychosis. They feel insecure in 

venturing out of their homes even in the National Capital of Delhi. Even visiting 

tourists in the capital are not spared, which is very shameful. Brutal rapes of 

helpless girls and women, shattering their whole lives, are witnessed in many 

parts of our country. Superstition and abetment due to lust and grievance of 

some influential people in the villages is also a reason for atrocities against 

women. Devdasi system is still prevalent in many parts of our country which 

destroys the lives of many innocent girls, who ultimately end up in flesh trade. In 

all, sexual harassment, molestations, eve-teasing and dowry system have 

projected women as a weaker sex in comparison to men. In spite of the 

protection of women against domestic violence and the prenatal disgnostic law, 

violence increases alarmingly. The main reason appears to be that the thinking 

of the society towards woman has not changed. I urge all the agencies of the 

Government to take note of this fact, and take some remedical measures. I would 

also like to mention that there is a misconception that this type of violence is the 

result of exposure to the films and television. I can say it with certain authority that 

the films and television programmes mirror the happenings in the society, and rarely 

the other way round. Thank you. 
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�ह�(��� 
� %
�� 

�� ����� ह!7 ,� /�� %
 �8�	�� �& '�	� �� ������ �	(��� ह!, *
 
������ �� ��R 
��� �� ]¨ 
� ह��F� ह�	� ����# ��  ��s �� ��D�� ���� ह�, ��#� ह!7 �ह� �ह 
/�� ह! �� ��R �� F�� �& ,� �!-Y
� (� %
 ���	�� �� �� �ह� ह!, ,� ¤�p (� %
 ���	�� �� 
�� �ह� ह!, ,� 
8]� (� %
 ���	�� �� �� �ह� ह!, ,� 
	���� /� �
�	!
��	 (� %
 ���	�� �� 
�� �ह� ह! ,� ;�%����	D�� /� ;�
�M&� (� %
 ���	�� �� �� �ह� ह!7 -�R �ह �� %�
��	�� �� 
���	� �Lह� ह., �� ���� ��  ���� �Lह� /�� �� ��# 
� �O� ���� ह.7  

"ह�� �ह ��- �� �� J (� 	ह0, ����	 

 �� J 

,� �� ह. �� 

 �� J �-� �� J (� 	ह07" 

6� ,� /�� ��  V�� ��U��-�
�� ��  �� ��	�-
�	� 
�	� -, ह. /� *
 ��	�-
�	� �� 
���	� ��  ��, ह���� ��n����&� \ ��� ह��� ;��
 �� �ह� ह!7 ह� %
 ;��
 �� (� ��
��� 
��� ��	�� ह.7  

ह�� ���	D�� 
�ह
 �F��] ]��� ह.7 ह���� �� 
�ह�� �L� �� ��	�� ह.7 �. *	
� 
-�����F �Q� -� �� ��	8	 �� 
ह��-
��� 
	� ह., �-� %	 ���	�	 �� �ह������ �& ह� 	���� 

��
� ह�, ह.7 ��	8	 ��'
� 
��� �� 
	�	� ��  ��, /� 
��� �� �
-�� ह�� ह��� �� 

�9��	� ��  ��, 
	�� ह!7 ��	8	 '-� 
� ��, �� 
��� '���9 �� �F��� ह� ���� ह!7 ��	8	 
'-� ��  
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��, �� ��U� �& ��-���� ह� ���� ह! �� ��	8	 �� �ह]��� ��	� ���� /� ��	8	 %िY5��&��F	 
��	� ���� '-� '���9 
� 
L�� �� �& �� (� ��	8	 �� 
�#�� *9� ���� ह!7  �ह� ��U� �& 
/��� ��  
��{��� �� �
�� ह�,  �ह� *Oह& ��ह	� �L� �� ��
	� �� �
�� ह�,  �ह� ���© �� 

��� ह�,  �ह� �ह�� �� �
�� ह�, ��� (� �
�� T
� 	ह0 ह! �ह�� /�� 
�ह�
�� ��-� �� 
��
	��� �� �F��� 	ह0 ह� �ह� ह! %
��, ,� /�� �� 
��� �& %W�� ���� ���	�  ��ह,, 
%
��, �� *
	� ��� ��  
��� �� %W�� �� M-� ��  ���� ह!7 �ह ��Y������ ��R 
��� �� 
ह��� ह!, ����� �ह ह�����	� ��c �#��ह! �� %
	� ह�����	� ��c �� ���� ह! �� �� J (� ह�, 
��� ��  %F��� '
Qह� �� /�� �� ��O�-� *
��  %F�ह� ��  �ह�� �� -n�F ���� ह!7 %
��, 
�Q�� ह! �� ��R 
��� '�	� 'O�� *
 'ह
�
 �� ��O�� ��& ��
��  ���, /�� �� �ह]��� 
ह� 
�� 7  

�ह /�� 
!�� (� ह!, 
ह8 (� ह!, 
ह	 (� ह! /� ��j (� ह! %
�� %Wo�-�-���� �� 
�
�� ���	�� �� ����# �& ह��F� 
ह
 �� �L�8 ��� 
	 ���� ह!7 ��	8	 �� ��
�	 �& %
 /�� 
�� (��8� �हg]� � ह��
� ह�	�  ��ह, �-� �
 *
� ��	8	 �� '�� ��	� �� �� 6�� ह! �� 
ह���� 
� F�R 
� E�� ���� ह!, %
��, �� /�� '�	� %W��-�-6
Q ��  �हg]� � �& ��R-

��� �� �������� �� ��ह 
� 	���� ह��� ह!7 '-� ��	8	 �� ���	���� 
� '�� ���� ��, 
/� '���9 �� ���	�����1 	 ह�	� ���� ��, �� ���	���� �� '���9���1 	 ह�	� ���� 
��,, �� ��� 	ह0 ह! �� %
 /��-
��� �� �हg]� � ���	� �L� �� 	 ��� 
�� 7 �. 6�
� �ह 
-�����F ��	�  �ह8�-� �� �� /��� �� �!�� ह�	� ��  
�� ���� ���� �� 6� �!�� ह�	� 
� �ह�� 
ह� ���
��� �� �F�	&  �� �� ���� ह.7 �-� 
��� �ह 	ह0 
� �� �� ��
�� �ह ��� �ह� ह!, 
�ह �� �� %����� -��9� ह�-�, ��
�� �ह ��� �ह� ह!, �� �� �ह �¡�� 
�� ह�-�, ��
�� �ह 
��� �ह� ह!, �� �� �ह ����� 
�U��	� ह�-�7  


�  �8 ���� ��ह, 
��	, %
���� ह��, 
�� ह��� 
� �	�� ��,-�, �]� ��� ह�-�7 

����� 
�U��	� /� %����� 
� 
`�� ,� ��	 �ह	��� �L� �� %	�& ��� 
e � ह�-�7 
%
��, T
� /��� ��, �� �हO��D��	 �� ����# 	ह0, %�
�	 �� ����# 
	��� ह!, *	��  V�� 
'{�� �� ह�	� %�
��	�� ��  ��D� �� J�	� ��	� ��	� ��,7 /��� ��  V�� ��
�
�� ��  �ह�� 
���	� %�
�	� �ह��
 �� -��� ��	� ��  �������] ��	� ��,7 �. 6�
� �ह '�R ��	�  �ह8�-� 
�� %
 /�� 	�, %
 
��� �� �� \��-� 
iF� ह!, *
 ��O�-� �� �t ����ह�, ��R 
��� �� 
'�	� ��Y������ �8�� ��	�  ��ह,7 �� �� ��� �� ��E� 'ह
�
 ह!7 /�� ��   

*Not recorded. 
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'ह
�
 �� �.	� �ह0 
!+�-
!+�  
�E� /� ��#	� �� ���FF �� ह! ��- 

��� ��  
ह��	� �� 
���	 	 
�E� ��,, 
��E�� '
 %�	� (� 6
�	 	 
�E� ��,7 
�. (� ��O�� �� ��ह ��	� �� ह© ���-�� ह8�, 
%
�� -<��� �� T��	 	 
�E� ��,7 
'
 �� 
��� (�  �� ह. fª
� ह���, 
�
]R  
��� �� ह� ��ह��	 	 
�E� ��,7 

*
�� #���F� �� �ह ���
 	ह0 �� *
��  'ह
�
�� �� ©{� �� ���� ��,7 �ह �� 
'�	� #���F �ह��
 �� 
��	��� �� �ह �ह�� ह! ��-  

*
�� ���� 6j#� �� ��<6 
�E	� ��7 
��R 
��� �� *
�� 6j#� �� ���
 
�E	�  ��ह, ��7 

*
�� ���� 6j#� �� ��<6 
�E	� ��, 
�. �� ,� �8�� �� ��jह 
� 
���� �! 
�? 

�-� �. %
 �8�� 
� �ह	�  �ह8�-�, %
 F��]� �� �8�� 
� �ह	�  �ह8�-� ...(�
� %� 
घ� �)...%
 �ह��
 �� �8�� 
� �ह	�  �ह8�-�, %
 
�D�H �� �� �8�� 
� �ह	�  �ह8�-� �� �L	 ¥� 
��� �� /� ���Y�� �8�� ���� ��  
�� ��R 
��� ��  
��	� 6�� ह��8 � �� ह�]��� ��  ��, 
-�	R�&� �� %�	� ��
8� �� �� �� �ह -�	R�&� ��Yह��� ह��8 � �� �ह]��� �� ��ह� �-�, /� 
��R 
��� ��Yह��� %W�� �� 
�E�7 
�� ह� 
�� '�	� 
ह	� 
� ,�
�� /� �ह8�-� �� �(�-
�(� �� 
ह	& (� ��U� /� '{�� �� ����  ��� �� ,�D5�N��F	 ���� ह.7 �� �� 
ह	� (� %
 
'{�� �� /� %
 ��U�-�-%D�ह�
�� 
� 
��� �� 
 �,�7 ...(5��6��)... 
�, 6�#�� 
��, 
�
U�� � 6�#�� 
�� �ह �ह� ह8�7 ���� 6�#�� 
�� �ह ह! ��  8��� �. �X� ;��F 
� 6�� ह8�, 
%
��, �. '�R ��	�  �ह8�-� �� �X� ;��F �& (� ,� /�� ��-
�� �� +��� #� �ह� ह!,*7 

�� 	���ا���
�
د��ہ�ه��''    �ن ا	���ہ� :"���G ر ہKص 

و!� ہ�� هٹ #� گں#�>ڑوا X'm، لہ�� ڑه )� بں�wم، ع>ر�>

��د� )� 
 -ہے:���ت #> ا�� -� #��  احے ا)�ےاؤس نہ

ار ہر� �B.<F #� اظہ اس )� گے نںا!�>ه اور بں��ہ��ر� بہ

ت دوررس �k!�3 #� ہ� �U�2 ��h اور بہت ہ yz بہ �-ہے#�� 

 ،ےئہو�� 
�ہح��4 

†[ ] Transliteration in Urdu Script. 
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ت ہ #� بں ع>ر�>ں ا�:��� ��ر.| ��-ہے���ا ا.:� .}�� 

��7 ا�� ہ اہ )��ے #� بں ع>ر�>ںب ��ہ، �{اہےم رول ہا

ا ڑ� به #� بں ��دوں ع>رت #� ح7m�n ��-ہے-� #� -	� 

 ہ اور ع>رت #� #=Uور� #� K!�* a'Tہےا ہر رٹ#�.%
 ےونہ )�Kا -ں�ہ ہے رں �Aج ��ے��رہ� ه بے والےانٹ�ا
 -ہے� زور وG>ر )� ه #� 
'� بے �2~ے ان �ےلہ پےس

، ہے� ہ رے� ده 
واز بے دار� 
ج اسہ��د #� ���A ذم

� ه دار بہ 2>د ذمے �0ےع>رت #� a'T روش، ع>رت اس �

 �	- �� ہ، وں�ہ ں �> A:��!�ہ ع>رت اور )>�0+، �-ہے
 -ہےر ہ� �, �mهب

 ےر �� K=w اE$�ل نٹا�ڈ ں ��ے �':4ے �ں��، ع>ر�>
 -"�, رں �V>.� #� !��ت ��ہے ےو�>د زن س'' ا،ها تہ�

 ر�, #� ح�7�g ں ��ے �}Bےع>رت #� و�>د اس د��� �

 ہ �ے �0ےو�� �> اس ��د �Aج �ہ ہ نہ ا-� �-ہے�� هر�
0>ار�، ه #� پںو0>ه پ-هےز��� اور 
�Aن �� #�*� ت

<8�Tں<�'# ،%�
����، ں�، ذروہ #� مں #� �� �# 


�Kا #� 
����K اور �>رج #� ں��3رو ،���F2در �# 

� ،��GہروS# J� ن #ه J'� ںو�� ا-� ع>ر�>ہ ں�ہ� #>!� �
 ا�:���7 #� ےوا �$:X د��� ئہ )� �:��ا�� ں 0$>ے�

 �'%، ے��رہ��7 #> ہ ع>رت #� ا)�� ا-ر ���3ہروهد

%�<
 اس ں�ڑب #� جہ اور �{ہے�� �'% ہ��را �'% �{ہ ہ

 ��د ےم نہ، ں�ہو!� ہرا!� �% -	� ہ گں�'% #� ز��� ��

رم #� ه دے �0ے� ع>رت #� ح7m�n �ه #�دار #> بے�

 ���� ے ذر.dے، را��!� �ہےا ه د.%ے ذر.dے �ںا��>ہ�

 )��=� ح��ت K=w ہے
��� ہ پے ذر.dےارت �ها بہ، مہے

 ےم نہ ��n #� ے ع>رت �ے ذر.dے و�'X �ہ ع'�ہص'� ا40
 -ہے� هKEر #��� ��%

 ع>رت #� ح7m�n #��3 ہ �ںوہ�� ہ ع�ض #��� 
�ہ �ں��

 2]ف ے ا��� 
�ر �ے والےونہ اور اس )� ہے�eور� 

 اس #� ے را��!� سں��ہ -ہے#��3 دور �% �Aج ���� 

 -ہے اس #� �$� �'�3 ےارت سها بہ، مہےرن �'�3 ہادا

، ہےا�� ه �> ا)�� #�دار �Jں اس د��� ��ہےا.% ع>رت 

 ��ر.| ےم نہ ہ��Bہ ےاس #�دار )� ��د �Aج #> *�u س

 ہےت  ع>رہ� وہ �-ہےا ه د.%ےوئہ ے �:��اتہ پے )�دے�

�� 4�G �# بں�> ��د �اس د���ه ا.% )��= � 
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، ہے� ہ رے� اس د��� #> ده، ا.% ر��3 بہے� ہ رے#> د

� ہ رے� اس د��� #> دها.% ص�7h #�ر اور ��U+ ��� ب

� اس د��� #> ه بٹ.�ڈر اور )�.:� ٹ، ا.% )�ا!X ��+ہے

 ہ، وں�ہر ہ �>ے ��ے�7 � ا�:��ہ �ہ �Tض �-ہے� ہ رےد
 -ں�ہ ے ��X 7�0ے سهر ع>رت #� #>�ہ��م �>

 ه، ��,+ س( #"ں�ه� نه به ا'&
س $
 #"ےائه

1
 #"هے ه س( #"ہ 0هے ہا�/ و� ں�ه� نه به 

 ے ��نے �> ��نے او)� X'm و�X3 �ے
ج ا.% ع>رت �
�� ے �0ے �ےنڑ #> �>ے ��نے اور اس ��نں�ہ ے -�ے
م اس ہ -ہے� ہ#� )� .�س #�رو ہ 
7F ٹ��ر� )�ر�0=�ہ

  -ں�ہ ے� �$�ر� KEم ���7ه)�.�س #> ب

�� R>ر )� ہ ح�"ت #> ب-ں�ہر ص�حi.�F� J *���ٹوم ��+ہ

ت ہ ��E>ن �> بہ -Uارش #�و�/� �ے ان سں ��-ں�ہ ے���7

م ہ ں دار� ��ےرہ E>ا��� #� پے، �/� اں�ہ ے ��ے��ر

 7��l ن-ں�ہ ےوئہ�� #�م��� ے ��E>ن دراص�A 4ج #> 
 ے �ےارنهو!� ح�K� <# 70ہ� ڑ اور �Aج #� �,ے �0ے�

 #� ه �> �Aج ا)�ادے  ��E>ن ا-� �> ��ئ-ہے ���3 ے�0

 ں �> �'% ��ےئ  ��E>ن ا-� �� ��-ہےو �� �� ہ��Gر 
 ے والے .� ��E>ن #� ح7m�n #�نہےو ���� ہ��/4 راج 

 ے سه ا-� ا)�ادے والے.�F #�نٹاور ��E>ن ا�<'� ��
 ہے 
�-ہے ���� هڑ ادہ� ��E>ن #� ��ه ب �>ں�>دا �0�#

 ں�ہ انہےو، 
�ہ ہ )� �] ���ر #� �:	4ں ع>ر�>ں�'% ��
 ہ R]ق #� �:	4ہےو، 
�ہ ہ #� �:	4ے�� R>ر )� #>��ہذ
 ںاہ جہے ں�ہو، #>!� ا.:� نہ ہ.U #� �:	4ہ جہےو، 
�ہ

� ہورہ ں�ہ #� ��Gر نں #� وا���ؤںو.'� 0>->ہع>رت .� 

 عUت وا�hE �'�� ںرت #> �Aج �� ا.% ع>ے اس �0-ہے

�
 �Aج #> عUت #� ے �ں ��دوے اس نہ �ے، اس �0ےئہ

، ہےو�� ہ دار� ��د �Aج #� ہ ذمہ �-ہے-� )� 
].� ڈ

 ہ ح�#=�نے .� اس نہے�� ه ر�ہ درجہ ح�#=�نہ �ہ �ں#�>
��و ہ ا�Gرے �ںو، ��دوہ� ه به �> #S-ہے ��0 ے لہدرج
 

 w>ر )� -�دش ے �ے�ر اGے� )� ع>رت #� ز�K-� اس �ہ

 ا�Kر اس ے ��د �Aج ا)�ہ �ہے �eور� ے اس �0-ہے#��� 

Kے #�ہاح:�س #> ز��ے �+ اح:�س d.ع>رت #� ے ذر 

 7m�nےو �%ہح-  

 ں اور ��ہے� هن بہ، بہے� هو بہ، بہے� ه� بٹ ع>رت ��ہ�
 د��� #� ��ر.| ہ اس #� عUت وو�Eر #� �:	4-ہے� هب

 ��E>ن #� -ہے�� ����  ں e<� �# yz>ع #�>ہ��Bہ ں��

 ر )>ر ��n ه اس ع>رت #> بںز��ن ��
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 #� ے �/� �J ا�� ��E>ن )� ع=4 #�ن-ےئہو�� 
�ہح�ص4 

 ��
 7Eم سہ �> ہےو�G �� ه جے��را ���� �ے اس �0-ہے 
��و �ہ�
 ��د �Aج #� ں ��n ��ے ع>رت ا)�� عUت و

 ا-� ��E>ن )� -ں�ہو�� ہ �� #�م ے سہ #� وجں#=Uور.>

 #� ه �> اور ا)�ادے ع=4 #�� ��ئےا.=��Kار� س

� ه .� را����3 #� ا)�ادےئ  د.� ��ےونہ ہرا����3 #�ن ن

 – اس ع>رت ہ �ہے ں�ہ �> #>!� نےئ  د.� ��ےونہ ہ#�ن ن

 ہ �ے 
پ سں ��-ے �4 �%ہ�Aج #> �R ���{. �n>ر )� ن
�
�Kh ے �ےونہ #> )�Kا ں> #4 ع>ر�ہو�/� �ہ-Uارش #���  

�d و��.K ہ ےلہ پے سےونہا، 
ج )�Kا ه��را ���� تE �

���F� �#د� ���� ں[
 �+ ہ �>
�3 �ں�ہ نہ �/� �Aج �-ں�ہ 

و-�، �+ #> ہ� ه #4 #� ا�Kرا -��Kہ، �ہےا ہ ��ر رہ#> �

��!� ہ #4 #� �ہےا ہ ��ررہ� �=F�0 ہو-�، �+ #> �ہ 
 --�وہ ����ن ہ #4 #� ر�eہےا ہ��رر

6
ح ���� اس�4ط �2 �
�� 
 س
چ �

 و>�هر #�� ه >�، پے �,� $�ئے سںوهاتهو89 

�eرا سہرKن اور ا��� � E>م #� ہ #� ا.% دن رڑه بے �'

 -و-�ہ ہ #>!� �Sںان ��

، ں�ہ�Kو��3ن #� ��ر.| نہ ا.:� ع>رت #> �> ےاس �0

 �����و�� ہ او)� ا��� 
�ر ے، ان �ں�ہا�:�ن #� ��ر.| 

 ے �ں ع>ر�>-ے��0 #��� ���� ��ئه �:X #> چےا�:���7 �
<3$�V� �(ںاو�رت ہ�� ا�:��� تڑ �>ڑاہ پے �T <# J.ذ

 ع�ض #��� ہ �ے 
پ سں ��-ے ��ادف ���� ��ئے �ے#�ن

�
، ہے، اس �Aج #> �> ز��F� �-K ے اس ع>رت نہو�/� �ہ

 دار� ہ ��د �Aج #> ا)�� ذمےئ وہ ےاس ز�KE �# �-Kر #�ت

�
 ع>رت -ہے اح:�س هے وk� �# �=# �# 7E-ےئہ)>ر� #��� 

 ےنها اور 0%ه kAٹ�ے ��ٹ�ے ��ں�ہ �ے نں اح:�س #> ��ے�
 �# BG<# �#ہے�ہ  – 

 ےا $�ئه @?ہ #� س���ن نے�نه بےدل 0

?� ےا $�ئه @?ہ� Bس�ن نه #
 اب ا��A به

����D1 ے #� 6
ح $�+ں� ز��وه بں�� Eںوه #� ح 

 ےئ ا $�ه @?ہاس #
 �Hار� #� ا	Gن ن

�� 
 و#
ه ر 8J ں�ه ے $�تے� �Iه بٹےاب �

 ےا $�ئه @?ہ��ن نه� مه� #
 ٹ�
ف ��
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� �# �G<��2 �# نہاس J'� اح:���ت #> ے اس �ہ �ں�ہ �

����د ہ �> ا)�� ��2>ش تہ و-ےئ 43E #�د.� �� �# J.ذ

 -ہ �ہے�� ہ �ہ)� �

%�
 اه�� ته #� �Kع� kAںوهاس #> ���� 

%�
 -اه تےئہ�� 
�ه #� ��'kA Jںوه��د �Aج #> اس #� 

 

/�B �
�� 
 اه�� ته #� ��	� @?ںوهاس #

��
رت تں� ے �
��D #�سے سہ� �+ه �
 ا�/ 

و�/�، اس �Gا*7 #� ہ�� 
�ہ �ے اس �>رت سں�/� ��

 .......و�/�ہ�� 
�ہ �ے�>رت س

 ".........�ٹنهو89 #� گ''.........

و�/�، اس ��:���� #� ہ�� 
�ہ �ےذ.J #� �>رت سہس تا

 دو اور��=4 ڑ �>ن ورت �>ہ -� �ںوہ�� 
�ہ �ے�>رت س

� 7E�R ه ��تے)>ر��ج �A ا)�ے ����ے ��د �#
 ے 
� 7m�nا��� �$>ر #�دو ٹ ->ر �ے �0ےح}>ق #� ح <# 

 اور ےر 0/�ئہ ح}>ق #� ح7m�n مےارہ ~ٹ ->ر �ہ �ہ�

 ا)�� ه� ��تہ ه ��ت-هے #> kAار� عUتہ��د �Aج ~

 ں��ہ بہ� �ه� #Jه #Jہ -� �ںوہ ا.% ��ت اور �ے سں�>ہب
.�F ٹ #� ا.�:<]ئں ��دوے� X'm اور ا��� 
�ر #��هب

� اس ا��� 
�ر اور اس X'm ه بں��ہ بہ �> �-ں�ہ#��� 

 ں!�  �Aج #> ��8ےوا�3ح�Vل س

.....8P ا��..... 

��ت � ��2
 4�0����ت،  ��2
 ���� -ںوہا ہ رہہ��، 

��ت � ��2

�� ے )�د.B سہ�ه �Kں ��ہ 
>�%ہ �ہے ہ 

 )�د.B ہ�ه �Kہ -b �ںوہ ع�ض #��� 
�ں ��ے، اس �0ںوہ

  -ہے� ہا رهو#� �ٹ� ع>رت در �Kر #� ں��

''�� �D " 
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�� 8��-��'�: 	ह0, 	�� �� 
���7 The name will not go on record. Now, the 

discussion on atrocities on women will continue after the statement and clarification by 
the Commerce Minister. The Commerce Minister is to make the statement. 

__________ 

STATEMENTS BY MINISTERS 

Outcome of the negotiations at Sixth Ministerial Conference of World 

Trade Organisations held in Hong Kong, China from 13th to 18th 

December, 2005 

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI KAMAL NATH): 

Mr. Deputy Chairman, Sir, hon. Members will recall that I had made a 

statement in this House on 7th December, 2005 on the Hong Kong Ministerial 

Conference of the Commerce and Trade Ministers of 149 member countries 

from 13—18 December, 2005. The Ministers issued a declaration, copies of 

which have been placed in the Parliament Library. 

During this Conference, India was proactive in articulating its position on 

issues of concern to us and other developing countries, especially in the 21 

member G-20 alliance and 45 member G-33 alliance. India played a key role in 

further strengthening the developing country coalitions by bringing together G-

20, G-33 and G-90 groups of countries in a Grand alliance to reinforce each 

other's position on issues of mutual interest. India also enabled the formation 

of NAMA 11 Group (countries such as India, Brazil, Argentina, South Africa, 

Philippines, Indonesia, etc.) to pursue and integrate meaningfully Special and 

Differential Treatment issues in Non-Agricultural Market Access matters. 

As far as India is concerned, the Hong Kong Ministerial Declaration finally 

agreed upon, addresses our core concerns and interests and provides us 

enough negotiating space for future work leading up to modalities. The text has 

positive development content, which would need to be built upon and fully 

realized in the next stage of negotiations. 

The Declaration stipulates that the negotiations must be concluded, by 2006 

and establishes time-lines and targets in specific areas. Among other issues, in 

Agriculture and NAMA, we agreed that the modalities are to be established by 

30 April 2006 and comprehensive draft schedules submitted by 31 July 2006. 
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